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:3h, Allotment of reserved seats for Women in the office of the Chairman in Village
Lmﬁ mittees shall be done in the following manner: -

} After working oui total number of offices of the Chairman in a Sub-Zone, all the
lilzges in Emﬂ Sub-Zone shall be arranged in the order of Roman alphabet.
frer, all the Villages shall be numbered in ascending order.

: inn [or Women in the office of the Chairman shall thereafter be made in
every fivst and then every third seat from the arrangement made in clause (i) of Sub-
Eule (4) of Bule 5. in the second general election the reserved seats for Women shall
rotais by aliotting second and then every third seat commencing from the second seat.
Thus, the roiaiion of seats for Women shall be made by way of allotting the first and

then the second seat. Thereafter every third seat shall be allotted commencing from
first or a3 the case may be the second seat.

[

B

13-4 that the rotational aliotment shall be made only from these Village
frpenitiees which has at least one elected women member,

: further that if there is no women member available to that category
fice of the Chairman is reserved in a village. the reservation for
T 1o the next avaiiable village in ascending order on exchange basis to
?:e s.ake;“z into cocount for determining reservation in the next general efection.

w roiation done in the aforesaid manner shall be final and binding on ail.

twithstanding anything contained in the foregoing provisions of these Rules, the
for the purpose of reservation in the offices of Chairman’s shall
¢ first General Election and the roster for reservation by rotation shall
s

uccessive terms to complete the full rotation unless the Executive

continue for three
Conumittse, for reasons to be recorded in writing, by notification, directs fresh
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€ the rotation at any stage excluding the earlier term or terms of
he operation of the rotation.

£ Flsetion of Chelimase and Vice Chalrman:

ment Gfficer of a concerned Zonv shall communicate to the Secretary
e, '%m: cate and time for convening the first meeting of that Viilage
=, the Secretary shail pive a wiitten notice of first meeting in Form
a5 far as practicable three days before such meeting. The Members shali
rié*' ﬁ 2 and elect the Chairman and Viee Chairman in the meeting. The
munittee shall administer cath to the members and preside over the
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(33 The Secrciar}' iy e Village Coromiitee shall, after wking of oath is over and
immediztely after the commencement of the meeting call upon the members present o
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G Dlection of Vice {balrpan:

Immadiately sfier the eleciion of the Chairman, the election of Vice Chairman be held
in the same manner as piovided in sub-rule (3) and {4} of Rule 8.

Provided that or the ofiize of the Vice Chairmagn there shall be no reservation.

16, Certifienie of election:

{1} The Presiding Officer shall forward the names of the Chairman and Vice
Chairman duly elected to the Zonal Development Officer who shail grant
a Certificate of Election in Form — 6 10 the duly elected Chairman and
Vice Chairman and thereafter send the names to the Chief Executive
(ffices to publish their names in the official Gazette.

) ‘ihe zonal development officer shall retain all papers relating to the
electinm of the Chairman and Vice- Chairman of a Village Committees for
2 period of six months from the date of declaration of result which shall,
there after be destroved unless otherwise directed by the Executive
Commitize.

S

15 Orath of sllegiapee to be taken by the Chatrman and vice Chairman:

itk NMotwithstanding anything contzined in the Indian Oaths Act, 1873
(X of 1873), every person who is elected as Chairman or Vice-Chairman shall
vefore entering upon his office make and subscribe, an oath or affirmation of
wis allegiance to the Constiution of India. A person authorized by the
concerned Zonal Dievelopment Officer on a date, place and time to be fixed by
the conceined Fonal Development Officer shall administer the Oath. The oath
or affirmation shall be in the following form, namely -

i § BRSO e Having been elected a Chairman of
lage Commistee do swear in the name of God/solemnly affirm that [
¥

P

e faith and allegiance to the Constitution of India as by law

abourt 10 enisy.

{2). Any person who having been elected as Chairman or Vice
Chairman 7ils 10 reake within threc months from the date of election to such
office the oath or affirmation as laid down in the sub-rule (1) of this Rule,
shall coase 5 hold such office and his seat shall be deemed to have become
vacant and ~ausal vacapey shall be deemed to have occurred in the office of
Chairman or Vice Chairman, as the case may be. on the date of expiry of three
monthe which shall be filled up in the manner prescribed in this rules vnless
the delay is eondoned by the Executive Committee for any special reason.
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Yonvidest thet when such office of the Chairman of the V ﬂlazc Commitiee is

s Behodu }ed Tribes, Scheduled Castes or Women and there is no
- fur election to that office, the Vice-Chairman shall continue to
disehree the duties and perform the functions of the Chairman for the un-expired
ey o oo oolice 1311 such members are elected through by-election.

e

B N R o
Rl BLeE

o pEinting is the validity of the Election of Chairman & Vice-Chairman:

Sispuic relating to election to the office of Chairman or Vice-Chairman of a
ave Commiice sha 11 he decided by the concerned Zonal Development Officer.

LTy Tne euihority, as aforesaid, shall give notice to the contending parties, call for all

i regarding the election in dispute, give the parties an opportunity of
imie: heard i person and decided the dispute within a period of sixty days from
[ ¢ date ol ragsing the dispute.

{he IECOIGS

rv

ithsianding anvihing herein contained, pendency of the dispute shall not dis-
. the incumbent declared to be elected to continue in his office.

~ment of Cheirman & Vice-Chairman:

Phe Zunal Dovelonment Officer shall, when both Chairman and Vice-Chairman are
il nppoint from among the members of the Village Committee to act
irrean or Vice-Chairman is elected or until the Chairman or Vice-

cnifioe, as e case may be.

45 i amy by the Evecutive Committee:

swamitiee may issue such general or special direction as may, in
ary for the purpose of giving effect to these rules.

oy ariscs in giving effect to the provisions of these rules, the
ez omenities may, as occasion re uires, by order, do anything, which
x: he necessary for the purpose of removing the difficulty.

(G. Debnath)
Principal Officer(iawl
TTAADC Khumulwng.
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FORM -2

£t ROTION OF CHAIRMAN/ VICE CHAIRMAN OF

PLIVL W e

List of candidate and their propser.

-

i E Name of the Candidates & party name, Names of the proposer & 1
N | if any party name, if any.
R 2 3.

fecia Secretary to the village committee

« Score out which is not applicable.

Name & Designhation---=----—==----
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FORM - 3.
CONSENT PAPER.

Eiection of ¥ Chairman / * Vice- Chairman
......................................................... Village Committee.

.......... R R e sy Beember o
............................................. Village Committee is hereby express

FRasnrsatvarrraay

ate in the election of the*Chairman or the *Vice-Chairman of the

v
o6 candid
W B Landl

said Village
TDiate Signature of Candidate

Membor, s Village Committee.

Seare out which is not applicable.

o
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FORM - 4.

Forrn the declaration of result of * contested / uncontested election in the office of
Charmman (Which is reserved for Scheduled Castes / Scheduled Tribes, or Scheduled Casted

SAEl 3

Women/Scheduled Tribes Women/W omen)/vice Chairman of village committee.

In pursuance of the provision of sub-rule (4) of Rule 6 of the TTAADC(Election of

office  bearers)  Ruies2065,  Shri  /Smti ... Members
..... seeeereeeenne o Village committee is hereby declared as the duly elected
Cnairmansvice Chairman of ... iliage committee of ... ...

Date - Signature of the Secretary

Piace (Name & Designation of Presiding Officer )

{Score out which is not applicable).

11
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Form - 3.

Last of eontesting candidates and number of votes scored by them for election of Chairman *

¢ which 1s veserved for Scheduled Castes/ Scheduled Tribes or Scheduled Caste women or

Scheduled Tribes Women or Women)/Vice Chairman.

P 5L [Name of | Number of | Name of members Signature  or | R
i Mo, | Candidates | votes who cast their votes | thumb E
E ang party, | secured. by raising hands in | impression of | M
if any favour of the | members. A
: 1 candidates and party, R
i if K

Any. R

I 4. 5. 6.

ey .
ARG

Signaturs of Secretary
Name and Designation.

+  Score out which not applicable.
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FORM -6

CERTIFICATE OF ELECTION.

CERTIFICALE ML Dlemiemmmns

Certified that Shri/Smt

............................ nas been duly elected as Chajrman /Vice Chairman of...
............................ Village Committce in the meeting of thhe said Village Commiitee

UEIE DI, nniviusesmmmnammzassbuisases P TR SR and in token thereof, 1 have

granted (0 wim/her this Certificaie of Election.

Daie . 7onal Development Officer.

{ Score out which is not applicable. )

e e—— T
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Printed at the Tripura Government Press, Agartala.
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No. F. 40[38)/ADC/VDC/ELECTION/2011/23876-975 Dated, Agartala, the 21st Jar. 2011.

NOTIFICATION

The following Rules which have been made by the Executive Committee of the Tripura
Tribal Areas Autonomous District Council, are hereby published for general infarmatioh.

KB Chowdhury
Dy Chief executive officer
TTAADC

TRIPURA TRIBAL AREAS AUTONOMOUS DISTRICT COUNCIL
Khumluwng, the 21st Jan. 2011

In exercise of the powers conferred by sub section 2 and 3 of section 4 read with section
40 of the Tripura Tribal Areas Autonomous District Council [Establishment of Village Committees]Act
1994, the Executive Committee of the Tripura Tribal Areas Autonomous Districi Council hereby
makes the following Rules to further amend the Tripura Tribal Areas Autonomous District village
Committee [Election of Office Bearers] Rules 2006, namely

1. Short title & Commencgment

(1) These Rules may be called the Tripura Tribal Areas Autonomous District village Committee
[Election of Officer Bearers] 1st Amendment Rules, 2011

(2) They shall have deemed to come into force from the 1st day of January 2011

2. In Rule 5 of the Tripura Tribal Areas Autonomous District village Committee [Election of
Officer Bearers] Rules 2006, [hereinafter referred to as the said Rules] the following changes

are made.
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i In clause (i) of sub rule 4 the following shall be substitued in lieu of the first para

‘ Reservation of women in the office of the Chairman shall thereafter be made in every odd
numbered seat commencing from the first seat from the arrangement made in clause (i)

of sub rule (4) of Ruie 5. The reservation shall, thus, follow the sequence 1st, 3rd, 5th, 7th,
and so on. In the second general election the reserved seats for woman shali rotate by
allotting every even number seat commencing from the second seat. The reservation shall,

thus, follow the sequence 2nd, 4th, 6th, 8th and so on. The rotation shall continue in simifar
manner for subsequent election’.

i, Para 2 of clause (ii) of sub ruie 4 shall be deleted

.

By Order of the Executive Committee

Manoj Kumar
Chief Executive Officer
TTAADC, Khumluwng

To.
1. The State Election Commissioner, Tripura, Agartala.
2. The District Election Officer (DM & Collector); West/South/North/Dhalai.
3. All SubDivisional Magistrates.
4 All Block Development Officers.
Printed at the Tripura Govt. Press, Agartala. 2
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TRIPURA TRIBAL AREAS AUTONOMOUS DISTRICT COUNCIL
Khumiuwng

No. F.40 [38//ADC/VDC/ELECTION/2011/3285-356 7™ March 2011

NOTIFICATION

The following Rules which have been made by the Executive Committee of the
Tripura Tribal Areas Autonomous District Council, are hereby published for
general information '

i KB Chowdhury
: Dy Chief executive officer
1 TTAADC
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TRIPURA TRIBAL AREAS AUTONOMOUS DISTRICT COUMCGIL
Khumluwng, the 217 Jan 2011

in exercise of the powers conferred by sub section 2 and 3 of section 4
read with éection 40 of the Tripura Tribal Areas Auionomous District Counci!
[Establishment of Village Committees] Aci 1994, the Executive Committee of
the Tripura Tribal Areas Auionomous District Council hereby makes the
foliowing Rules to further amend the Tripura Tribal Areas Autonomous District

Village Commiittee [ Election of Office Bearers ] Rules 2006 , namely

1. ~ Short title & Commencement
r/‘

\Mhese Rules may be called the Tripura Tribal Areas Autonomous District

Village Committee] Election of Officer Bearers ] 2™ Amendment Rules,
2011

(2) They shall have deemed to come into force from the 1% day of March 2011

2. in Rule 8 of the Tripura Tribal Areas Autonomous District Village

Committee [Election of Officer Bearers] Rules 2008, [hereinafter
referred to as the said Ruiles | the following changes are made

i in sub ruie (i) of Ruie 8 , in the last senience tne words The
Secretary to the Village Committee’ shall be substituted with the
following

‘The authority specified under section 39 of the TTAD
[Establishment of Vilage Commitiee] Act, 1994 ¢

By Order of the Executive Committee

KB Chowdhury
Dv Chief Executive Officer
TTAADC, Kirumluwrng
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FART--l-- Orders and Notifications by the Government of Trinura,
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TRIPURA TRIBAL AREAS AUTONOMOUS DISTRICT COUNCIL

OFFICE OF THE CHIEF EXECUTIVE QFFICER
KEURMULWNG :: WEST TRIPURA

No. FAQG8Vel-IVADC/VDC/2011 7443 Dated, Khumulwng the , 19% Seprember, 2013

In exercise of the powers conferred by section 40 of the Tripura Tribal Areas Avtonomens District
{Establishment of Village Committee) Act, 1994 the Executive Committee of the Tripura Tribal Areas
Auwtnpemons District Council hereby makes the following rules to further amend the Tripura Tribal

Areas Anienomous Distriet Village Committee (Election of Office Bearers) Rules, 2006 namely:

nort  title 1.(1) These ruoles may be the Tripura Tribal Areas Autonomous District

and Village Committee (Election of Office Bearers ) (Second Amendinent) Rules, 2013.
Commence They shall come into force on the date on which it is published in the Tripura
ment Gazette. )

Amendment 2. In Rule 8 of the Tripura Tribal Areas avtonomous District Village
cfrule 8 Committee (Election of Qifice Bearers)Rules, 2006 ( hereinafter referred to as the

“Principat Rules”)

(2)  insub rufe (I)

() for the words “ communicate to the Secretary of s Village Committee, the
gate and time” appearing after the words “concerned Zone shall” and before the
weords “for  convening” the words “be the prescribed authority” shall be
substituted , )

{1y for the word “that” appearing after the words “meeting of” and before
the words “Village Committee”, the alphabet “a” shall be substituted,

(i) for the word “Seceretary” appearing after the words “For the purpose, the”
and hefore the words “shall give a writter notice”, the words “Zoaal
Development Officer™ shall be substituted.

(iv)  afier the words “to  ail members” and before the words “as far as
practicalie” the words “of that village committee” shaill be insericd.

(v} for the words “The Secretary to the Village Committne” appearing after
the words apd puncteation mark “Viee Chairman ia the mceting” and before
the words “shall admizister”, the words “The authority specified under Section 39
of the Act or any other officer nominated by such authority” shall be substituted.

by in -sub Hule (2) for the word “Becretary” wherever it occenrred the
words © Presiding (fficer™ shall be substituted.

{c} inswebrale (3)

i) for the words “The Scersfary to the Village Committeg” appezring at the

beginming of the sub rule, the words “ The Presiding Officer” shall be

substiteted.

(i) for the word “Secretary” appesring affer the words “nzme of a

candidate. The” and before the words “shall reeord™, the words “Presiding
fficer” shall be substituted.
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Amendment
of rule 12

Amendment
of rule 13

Amendment
of Form 1

Amendnent
of Form 2

Amendment
of Form 4

Amendment
of Horm §

3. After Rule 10 of the Principal Rules the following Rule shall be inserted,
namely;- '

*10 A. The Zonal Development  Officer of a concerned Zone shall be
the Preseribed authority for the purposes of section, 15,16 and 17 of the Act”
4(} In Rule 12 0of the Principal Rules for the word “Secretary” appearing
after the words and figures “and section 177 and before the words “shall
convene”, the words “Zonal Development Cificer” shall be substituted.

(i) After the words  “shall convene a” ard before the word “meeting” the word
“special” shall be inserted.

{iti) After the word “mecting” and hefore the words “of alt the members” the
words “in Form No-1A” shal! be inserted.

5 In Rule 13 of the Principal Rule for the word “Seeretary” wherever it
occurred the word “Presiding Officer” shall be substifuted.

6. in Form 1 appended to the Principal Rules-

(i} the words “who is competent authority as specified by the Executive
Committee vide notifieaticn No.., dated..... " shall be omitted;

(i) for the words “Secratary to the Village Committee” appearing at the bottom
the words “Zonal Development Officer” shal] be substituted.

(ii)A new Form as “Form No. 1A” shall he inserted after Form No.l,

7. InForm 2 appended to the Principal Rules for the words “Secretary to
the Village Committee” appearing above the words “Name and Designation”, the
words “Presiding Officer” shall be substituted.

In Form 4 appended to the Principal Rules for the words “Signature of the
Secretary” appearing above the brackets words “(Name and Designation of
Presiding Officer)”, the words “Signature of the Presiding Officer” shall be
substituted.

9. In ¥orm 5appended to the Principal Rules for the words “Signature of

the Secretary” appearing above the words “Name and Designation” the
words “Signature of the Presiding Officer” shail be substituted.

By order of the District Council.

A HALAM
Chief Executive Officer, TTAADC.
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Form of rotice for clection of Chairman or Vice-Chairman to fli up casusl

VECANCy,

Notice is hereby given that the Special mesting of the Village Committee
shall be held on the date, place and time specified below for election of Chairman
or Vice- Chairman to fill up casual vacancy.

All the elected Members of ... Village Committee are
requested to aftend.

Date ' Time Place

Zenal Development Officer

rinted at the Tripura Government Fress, Agartala.



